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LEGISLATIVE ASSEMBLY.

Tuesday, 18th Mauarch, 1984,

LA

The Assembly ntot in the Assembly Chamber at Eleven of the Cluck,
Mr. President in the Chair.

——

MEMBER SWORN.
Rai Bshadur Raj Narain, M.L.A. (Delhi: Nominated Non-Official).

QUESTIONS AND ANSWERS,

AssEssMENT To INcoME-TAXx 1IN THE EKaNGRA DisTrIOT.

4

878. *Lala Hang Raj: (a) Will the Government be pleased to furnish
‘a statement of Income-Tax ccllected in the Kangra District from 1920 to
10247 - .

(b) Is it not a fact that there is no industry in that District except the
industry of tea or any other organised trade?

(¢ From what sort of people are the returns of Income-Tax being
collected ?

"~ (d) Is it not a fact vhat in kmall towns and villages petty shop-keepers
are assessed to income-tax?

(¢) Is it not a fact that these shop-keepers are illiterate and cannot
keep Bahi khatas of their daily sundry sales of small dealings and are hence
unable to produce regular amounts of their snnual incomes before the
Income-Tax Collector?

The Honourable Sir Basil Blackett: (a), (b), (c) and (¢) The Govern-
men’ have not this information and do not consider that any useful pur-
poree will be served by calling for it. '

(d) If any person is dissatisfied with his assessment he should appea!
to the Assistant Commissioner. ' :

ExTENSION oF THE TIME FOR THE GENERAL Di1scussioN oF THE BuUpaGsr.

674, *Khan Bahadur Sarfarax Hussain Khan: Are the (Jovernment

repared to recommend to His Excellency the Governor General that His

i‘xcellency be pleased to extend the time for the general discussion of the
Budget from 2 to 8 days?

The Honourable Sir Basil Blackett: The point raised will be considered
next yesr.

(1963 ) s
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DispeNSARY IN RAISINA.

#75. *Khan Bahadur Sarfaras Huasain Ehan: Will the Government
be picased to state:

(@) Whether there is any Dispensary in Raisine?
(v) If not, are they prepared to keep one?

Mr. M, S. D. Butler: (a) Thero is a disrencary at the Construction
Honspital. Raisina.

. tb) This does not arige.

ACCIDENT ON THE ROHILKHUND AN KUMAON RAILWAY.

Mr. O. 8. Ranga Iyer (Rohilkhund and Kume»n Divisions: Non-Muham-
madan Rural): I desire to draw the attention of Government to the recent
railway disaster on the Rohilkhund und Kumaon Railway as also the heavy
casuslties which have occurred? Will the Government be pleased to make
a statement?

The Honourable Bir Oharles Innes (Comunerce Member): I wn afraid,
Sir, that I can add very little to what has already appeared in the press
regarding this most deplorable uccident, but -1 am very glad to have this
opportunity of expressing on behalf of Government, and 1 am sure on be-
half of overy Member of this House, our sympathy with the relations of
those who were killed in it and with the injured. We have been in com-
municaton with the railway authorities on the subject and the only addi-
tional information that I have got-is us follows. According to the report
reccived by the Railway Board :

““No. 7 Up Rohilkhund and Kumaon Railway mixed train while passing over the
Ramganj bridge at 19 hours on the J4th March was struck by n severe cyclone. Five
third class boegie carriages were blawn over, two falling into the river and three
on to the dry bed. Four of the five fell roof downwurds and were completely smashed
the passengers in them being imprisoned in the debriv. Railway and district officers
were at the scene of the accident wivhin an houe and medical assistance accompanied
the relief train. According to the latest estimate the casualties are, killed 24, injured
57. Of the latter two have since died in hospilal as the resnlt of their injuries. It
is feared that there may be some further addition to the death roll in the case of the
submerged carriages which have not yed betn lifted.”

Salvage operations are still going on and 1 am informed that they are
being conducted in the presence not anly of the civil officers but also of
Meoinbers of the local Legislative Council. I have only {o add that an
inquiry into the accident has nalready becn ordered and I believe is now
bemny conducted.

Mr. O ‘8. Ranga Iyer: Wus the bridge in o proper condition lifore the
accicent occurred?

The Honourable Sir Oharles [nnes: 1 understand, Sir, thul the bridge
wss quite in proper condition nnd that the ecausc of the aceidont wus
cy-lone which blew the rear carriages of the train ever the bridge.

Mr. 0. B. Ranga Iyer: Are the Government nware fthat the Rohil-
khvnd and Kumaon Railway, it I may sny 8o, is nne of the moat rotten
rai"wavs in Upper India, that the trains do not miove nt n creator veldeity
than a Bail gadi and that tho railway equipment is not up to the mark?
Any one who travels in that railway will T beliove havo that experience.

Mr. Gays Prasad Singh (Tirhut Division: Non-Muhammadan): Tt oas-
uot be worse than the B. N. W. Railway, Sir.
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The Honourable 8ir Oharles Innes: 'The first thing 1 have o say, Bir,
is that the Rohilkhund and Kumaon Railway administration cannot be
held responsible for an act of God. As regards the statement that the con-
dition of the railway is not good, I have only to say that the accident took
Pplace. on o bridge which belongs to the Oudh and Rohilkhund Railway
and not to the Rohilkhund and Kumaon Railway.

Mr. Ohaman Lal (West Punjab: Non-Muhammaden): Will' Govern-
rment sce to it, Sir, that adequate compensation is paid to the injured and
compensation allowance to the families of those who have been killed?

The Honourable Sir Charles Innes: I am surc, Sir, that the railway
administration will do whatever is proper.

Mr. 0. 8. Ranga Iyer: Will the Government be pleased to publish the
full particulars about this accident after further inquirv and also the naines
of the gentlemen who either met with death or sustained serious injury?

‘The Honourable Sir Charles Innes: I think, Sir, the railway adminis-
tration have done all that they can to give all the facts to the press and I
have no doubt that they will continue to do so.

Diwan Bahadur M. Ramachandra Rao (Godavari cum Kistna: Non-
Muhammadan Rural):  Sir, I did not catch the Honourable Member's reply.
May I ask him whether he proposes to hold an inguiry into the circum-
stances which led to this sceident?

The Honourable 8ir Charles Innes: Yes, Sir, the inquiry is now being
held and will be conducted by the Scnior Government Inspector of the
Cirele. A Magistrute will also be a member of the Court of Inquiry.

Sir Oampbell Rhodes (Bengal: European): . 8ir, theaquestion of which
| _gave private notice was practically identical with that put in by my
Honourable friend, Mr. Ranga Iyer. I wanted the House to have the latest
information, and I also wanted to give the House an opportunity, which has
nlready been availed of, of expressing its sympathy with the rclatives and
the injured.

DISCOVERY OF A BOMB FACTORY AT MANIKTALA

Mr. @. Plicher (Bengul: European): May I, Sir, ask the Honourable
the Home Member if he has any additional information to give to  the
House regarding the discovery of a bomb manufactory in Caleutta, because
the information in the newspapers is still extraordinarily deficient.?

The Honocurable 8ir Malcolm Hailey (Home Member): I will ascortain,
Sir, and if I receive any information, I will, with thc permission of 1{he
Chair, give it to the Housc later in the morning.

UNSTARRED QUESTION AND ANSWETN.

Axaro-Inpians, HiINDUS AND MUHAMMADANS IN THE SUBORDINATE
AccounTs SenviIce.

213. Hafl Wajihuddin: 1. Will the Government be pleascd to lay o
the table:

(1) ‘A statement showing the number of Anglo-Indian, Hindu and
Muhammadan candidates who were (i) admitted, (i) declared
to be passed concessionallv, (iii) passead bv merit. in the
Ség:o;dinate Accounts Service examination held in November
1923
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(b) A statement giving the number of European, Hindu and Muham-
' madan examiners who examined the papers that were sét in
the last examination? ' g

2. Is it a fact that the proportion of successful candidates to the number
of fiilures is sbnormally large in the case of Muhammadans? If the reply
15 in the affrmative, do the Government propose to investigatc its causdts
and devise means to improve the situation?

8. Are thc Government piepared to take immediate measures to
ronove the deficiency of Muhammadans in the Subordinate Accounts
Service?

The Honourable Sir Basil Blackett: The Government have not got the
inf:rmation. They are making inquiries and the Honourable Member will
be informed of the result in due course.

MESSAGE FROM HIS EXCELLENCY THE GOVERNOR GENERAIL.

The Honourable Sir Basil Blackett (Finance Member): Sir, I have
a Message from His Ixcellency the Governor General which I desire to
harid in to you,

« (Hands Message to Mr. President.)
Mr. President: Message from His Excellency:

* In pursuance of the provisions of sub-section (1) of section 67B of the Government
of Indin det, I, Rufus Daniel, Earl of Reading, do recommend to the Legislative
Aseembly that it do pass the Bill to fix the duly on salt manufactured in, .or imported
by lund suto, certain parts of British India, to very certain dutieg leviable under the
Indian Tariff Act, 1894, to fix mazimum rates of postage under the Indian Post Office
dct, 1898, further to amend the Indian Paper Currency Act, 1923, and to fix rates of
income-tax, in the form hercto annexed.

Dated March 15th, 192} (8d.) READING,

Viceroy and Governor General,”

‘The Honourahle Sir Basil Blackett: Sir, in connection with the mes-
s which has just been read to the House I desire to take this opportunity
of vxplaining what the recommended Bill contains. It is in certain aspeots
idsctienl with the Finance Bill which was considered or not considered
yesterday. but it is an emasculated Bill which does not contain anything
in 1egard to the Indian tariff with the one exception of the provision for
dut. on splints and veneers. The other proposed changes in the tariff have
not been included. The clause in relation to the salt tax proposes to fix that
tax at onc rupee four annas per maund. And the explanation,
Bir, of the changes that have been made is that the Bill now includesn
only such items as are, in the opinion of the Governor General, essential
this year for the safety, tranquillity or interests of British India. With
voue leave, Sir, I propose, at the conclusion of the business which is down on
the paper for to-day, to move for leave to introduce the Bill, and if that
metion is carried, to move that its further stages be taken.



GOVERNOR GENERAL'S ABSENT TO BILLS.

Mz, President: 1 have to acquaint.the House that the assent of His
Excellency the Governor General has been given to' the following Bills
#bared by both Chambers of the Indinn Legislature:

The Indiun Cotton Cess (Aniendment) Act, 1924,
The Cantonments Act, 1924,

The Immigration into India Act, 1924,

The Central Board of Revenue Act, 1924,

. The Indian Penal Code (Amendment) Aet, 1924.

L=

=]

THE COURT-FEES (AMENDMENT) BILL.

The Hcnourable Sir Malcolm Haildy (Home Member): 8ir, 1 beg w
snove for leave to introduce a Bill further to amend the Court-fees Act,
1870, the Sugcession Certificate Act, 1889, and the Code of Civil Procedure,
1908, for certain purposes and for the like purposes to repeal certain enact-
ments amending the Court-fees Aot, 1870. The Bill has been placed in
the hands of Honourable Members together with a somewhat full State-
ment of Objects and Reasons. Our Act is an old one, it has been the
‘subject of mony discrepant judgments of Courts, and a further difficulty
has been introduced by the fact that in 1920 judicial stamps became u
rrovineial subject. Thore has therefore been a good deal of provincial
legislation in regard to the Schedules, Our object hos been to revise and
bring the whole Act up to date; but we have had to recognize the difficul-
ties that have been due to provincial legislation. “Our object in producing
1the Bill has not been to increase its financial incidence; indeed we do not
vurselves assume that it will have any direct financial effect. 'The work
of drafting has been one of great difficulty, and I should like to cxpress
the obligations of my Department, and I hope it will eventually prove to
be the obligations of the Assembly, to Mr. Percival, one of our own
Members, who has put much time and labour into the task of revising the
Act. It is of course not n mensure with which we want to proceed in
any haste. If the Housc accepts my present motion, I shall afterwards,
at some suitable date, scck for reference to a Beleet Committec. Mean-
while, however, I should propose to publish the Bill and to seek the opinions
of Local Governments on it in order that, when the Select Committec
meets, which will I hopa be some time before the September session, it
.should have in its possession the opinions that havo been recorded by the
Local Governmonts and by the Courts or legal bodies affected.  Sir, T beg

for leave.

r. Pregident: The question is:

** That leave Le given to introduce a Bill further to amend the Court-fees Act, 1870,
‘the Succession Certificate Act, 1889, and the Code of Civil -Procedure, 1908, for certain
Furpo;oci m{g? lor tho like purposes to repeal certain enactments amendmg the Court-

The motion was adopted.

m Eonomme Sir Malcolm Hailey: I introducc the Bill.
( 1967 )
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Mr. M. 8. D. Butler (Seccretary, Department of Education, Health and
Lands): Sir, I beg to move:

“ That the Bill to amend the Indian Merchant S_l:ippin{. Act, 1023, for certain
purposer, be circulated for the purpose of eliciting opinion thereon.” :
8ir, when I introduced this Bill I explained its provisions, and the
aeplorable conditions which made its enactment necessary, in some detail,
as the Government were anxious to sound public opinion before proceeding
any further. I will read to the House what I said at the time:

“ What we want '
I said:

“is to collect opinions and to get recognition of the fact that the evil does exist, for
we know that, once it is recognized that the evil does exist, some way out of it is
sure to he found if those who are interested in putting an end to it, put their heads
together. 1 may say also that we do not propose to rush the Bill. There will be an
interval for friendly and informal discussion with those who are most interested in the
matter, and then when we have gathered the general sense, we shall decide what further

line to take on the subject.’

ir particular, Sir, 1 promised to consult my Honourable friend, Khan
Suhndur Sarfaraz Hussain Khan, who at the time expressed a little donbt.
us to the wisdom of. bringing forward the Bill. Well, Sir, there has been
u full discussion with various Members of an informal nature, and the
fceling seems to be that, on its merits, the Bill is all right, and that it in
n step in the right direction, though it will not prove a complete cure for
all the cvils. At the same time Honourable Members are anxious that
they should have an opportunity of consulting their constituents before the
matter goes any further. Government would of course have preferred to
have got the Bill through this session, so as to prevent all, or at any rate
ruost, of the hardship which is bound to be experienced again this year if
the conditions of the pilgrimage of last year are repeated. At the samc
time, as I have cxplained, we do not want to rush the Bill, and we have
thereforo decided that the best plan will be to put up with the difficulties
for another year, and to move that the Bill be circulated for the purpose of

cliciting opinion thereon. I trust that in this decision we shall have the
support of the Housc.

1t only remains for me to appeal to Honourable Members to put the
facts squarely before their constituents when they go to their homes, The
fucts are that the problem of destitution among pilgrims is increasing
cvery yvear. In 1921 we had to repatriate 43 per cent. of the pilgrims
who went to the Hedjaz. In 1922 we had to repatriate 8% per cent., and
in 1928 the figure rose to 11§ per cent. It is also a fact thut a very large
rumber of deaths do ocour each year in the Hedjnz, und on the way back
to India, through privation; and it is also a fact, which is vouched for by
ibe Muhammadan community at Jeddah, that the name of the Indian
pilgrim there has become a by-word. Tha good name of India is therefore
suffering from the condition of affairs which prevasils year by year in the
Hedjuz. It is also a fact, whieh I think Honourable Members should also put
to their constituents, that the three big pilgrim-producing centres, by which
1 mean Egypt, the Dutch East Indies and Malaya, all have a provision,
which we do not have, by which pilgrims who start on their journey provide
either by a system of deposits or of return tickets for their return. This
being so, Government fecl that really there can be no strong religious
objection to the Bill we arc discussing. If the other great Muhammadar
countries see no religious objection, there seems to be no reason why India.

(1968 )
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should see any. Finally, I have put to Members that there is a financial
question involved. Hitherto Government have stepped into the gap, and
Lave provided the necessary money to bring back the pilgrims who are
left destitute, when private charity has failed. and large sums of money
have been involved in this. Now last year the Standing Finance Com-
mwittee of the Assembly, when Government went to it for money, raised
chjection to the expenditure of Government money on religious pilgrimages.
The Members of the Committoe took not only general objections, but urged
that what was done for one community should be done for another, or
should not be done at all, Government do not want to see this religious
issue raised, but the difficulty is there, and I trust that when Honourable
Members place the facts before their constituents they will also impress
upon them that, if they do not see their way to compelling pilgrims to
provide the money for their own return, they should devise some arrange-
1aent by which charitable funds will be available for providing for them.
With these few words, 8Sir, I mmove the motion which stands in my name.

Mr. President: The question is:

*“That the Bill to amend the Indian ‘Merchant Shipping Act, 1023, for certain
parposes, be circulated for the purpose of eliciting opinion thereon.”

Haji Wajlhuddin (Citics of the United I’rovinecs: Muhammadan
Urban): Sir, I am obliged to my Honourable friend, Mr. Butler, for the
motion to have the Bill circulated for eliciting public opinion before refer-
ring it to Scleect Committee, or taking further steps on the same.

I think it my duty to put before the House my own experience with
regard to the question. It will probably got be out of place, Sir, if at
the outset I give a short account of the causes which have compelled the
(Guvernment of India to introduce a measure of this nature.

As is well known to the House, Sir, & number of Indian pilgrims to
the Hedjuz from time to time find themselves stranded at Jeddah after
performance of the holy pilgrinage without means of subsistence and un-
shle to return to their homes, for the following rcasons amongst others:

1. Provision of insufficient money by the intending pilgrims.

2. Loss of currency notes, hundiés and in some cases of return
tickets, especially during the ahram period.

3. Monopoly of shipping by one or $wo recognised firms at high rates
of fares.

4. Getting robbed by Bedouins or losing money in circumstances
over which the pilgrims have no control.

In the past the situation has been met partly by private subseriptions
und partly by the Government of Indis. For sometime things have gone
on in this way and year after year we find the number of such destitute
pilgrims increasing and long experience shows that these haphazard methods
of repatriating the destitute pilgrims is not only inconvenient but also
unsatisfactory.

Bo the Government of India, after considerstion of the problem snd
after inviting the opinions of certain representative Muhaemmadans, issued
a communiqué. from Simla on the 1st June, 1921, seeking monctary assis-
tance from the Muslim community and the Princes and Ruling Chiefs of
Indion States for the object of repata'intinlL-cdestituw pilgrims and pro-
mising to augment the contribution thus eollected by n substantial grant.
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[Haji Wajihuddin.) -
A ocursory view of the succeeding evente shows that it proved a coin-

ylote failure and during eight months the'said funds could not be raided
nubove the low figures of Rs. 8,000. '

The Government of India, realising this failure, took the matter, again
iv hand and suggested that by an enactment it should be made compulsory
for all the intending pilgrims to purchase return tickets before embafking
on the voyage so that only those who could beur tho pilgrimage expenses
al both ends might be granted the necessary passports. Consequently a
meeting of the Muslim Members of both the Houses was held on the 18th
tebruary 1922, under the presidentship of the Honouruble Dr. Mian Sir
Mubammad Shafi, K,C.8.1.,, G.LE., for the purpose of discussing the
problem of easy - repatristion of indigent pilgrims : without a ycarly strain
ou the finances of the Government. o

- After the Honourable President Mian Sahib had cexplained the situation
in detail, I myself strongly opposed the meansyre und suggested the forma-
tion of a committee for the purpose of raising funds for this objeet which
was agreed to; the Becretaryship was conscquently entrusted to me and
the work began in camest under the valuable and experienced guidance
of the Honourable Mian Bahib and with the help of Bir Henry Sharp,
C.LE., and Kanwar Maharaj Singh, C.1.KE., the then Scerctary and Deputy
Seoretary, respectively, to the Education und Health Department of the
Government of India. Appeals were widely circulated among the Muslin
Frinces and Rulers of Indian Btates, Government officials and prominent
men of the Muslim community at large. :

Among the Ruling Chicfs Mig ‘Highness the Nawab of Buhawalpur
made a liberal donation of Rs. 5,000 and His Highness the Nawab of Tonk
Rs. 500. ' .

" I regret to say that this cxample was hardly followed by any one and
from some States 1 received very discouraging smswers and objections.

But having placed our trust in Ged and hoping against hope we cou-
tinued our efforts. Putting aside the thousands of printed appeals which
1 circulated at my own cost und ‘expense I issued a large number of typed
private letters to notable persons and officials secking assistance at their
hands. At last this plan succeeded to a certain extent in the collection of
a total sum of about Rs. 35,000 which was hardly sufficient to repatriate
destitute pilgrims in that year, that is, 1922. It is of course noteworthy
that, in spite of no increase in tho total number of outward Indian Hedjaz
pilgrims in 1922, as compared with the previous year, the number of
indigent pilgrims enormously increawed (that is, in 1021 there were about
500, in 1922, 1,100, while in 1928, it went up to 2,765).

I am no doubt, Sir, thankful for the sympathetic attitude and substan-
tia]l help given on my request by the Goverminent of India in the form of
u grant to meet the return passage of all destitute pilgrims in 1928 with
the exception of Rs. 2,600 contributed by the: Contral Haj Commitleo
which was left in hand from the oollection of the previous year.,

In March last, the Committee again discussed the problem and came
to the conclusion that the only really satisfactory solution of the problem of
repatriation lay in instituting a system of compulsory return-tickets, which
1laced the Government of India in & position to introduce such legislation.
1 myself have fortunately been to the holy pilgrimage twice and have seen
many instances with my own eyes, and have also gained some -cxperienced
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in working on behalf of the Central Haj Committee. 1 find no-aligrnative
‘tut the conmsideration of a measure in whatever form it may be. approved
but of course with certain nccessary conditions to safegunrd the interests
of pilgrims which I intend to suggest if I am given a chance. But, Bir,
i, a8 & Member of this House, think it necessary that before asking further
step in the matter, to avoid the possibility of creating unpleasautness and
misunderstanding on the part of the Government, who have so far very
sympathetically dealt the situation, that there should not be an endeavour
o hurry the Bill through and to have it passed without consulting the
-estoemed opinion of the leading and expericnced Ulemas on the subject
who will no doubt observe the sgituation most carefully in the light of tha
yearly increasc in the number of destitute pilgrims which, Sir, according
to Mr. Butler's stulement, has gone up for the last 8 years from 4} per
-cent. to 11} per cent. and which I think requires immediate attention;
and I hope, 8ir, that the circulation of ‘the Bill will create an atmosphoere
of happiness and confidence and will remove all future obstacles in getting
‘the Bill passed. With these words, Sir, 1 agree to the circulation of the
Bill. , ' o
Khan Bahadur Safaraz Hussain Khan (Putna and Chota Nagpur cum
*Orissa: Muhammadan): Sir, when the Bill was first introduced,- 1 opposed
it. T then gave notice that the Bill should bescireulated for eliciting publie.
opinion. Thereforc I amn very thankful to the Honourable Member in
‘charge of the Bill who has moved the same motion to-day. - I may draw
vour attention and the attention of the House this timoe to the fact thas
‘the Mussalmans generallv oppnse the Bill on religious grounds; and in' the
very beginning T made it quite clear that on purely sanitary grounds I
would welcome the Bill, but on raligious grounds there was undoubtedl.:
some suspicion. I will just read to you o letter which I have reccived
irom a member of the Bur in Patna, to whom I referred this matter. This
is the letter: _
“I am very much indebted tu you for your lotter, dated 9th February 1924, and
the members of the Bar very much appreciate your religious sentiments concerning the
proposed amendment of the Indian Merchant Shipping Act. The considered opinion
-of the members of my Bar are briefly these : .

' 1. We should strongly oppose the amendment of section 205 of the Act by the
introdyction of another section 205A as contemplated by Government,

There should not be any limit of the pilgrim season. It is an unjust

interference  with our religious rights. Farther, any limiting of the

pilgrim season would increase the congestion of pilgrime in the city of

Bomhay as well as in the pilgrim ships and instead of improving the

sanitary. conditions of that town or the pilgrim ships it would considerably

incrense congestion which might bLe dangerous to life. Furthermore, if

pilgrim seasons ave limited it would tend to further increase passage fares

and the owners of ships and the brokers and other intermediaries would

make s huge profit to the prejudice of the pilgrims as in ease of limited

pilgrim soason they would be able to dictate their own terma to the

pilgrims which would entail considernble hardship on the poorer section

of the pilgrims. We all know that mauy people like to visit the hol

places in the month of Rajeb in order to be present on the 27th of Ra;'aby;

the night of Meraj and many people like to spend the whole of the hely

month of RNamzan there and some even like to be present there in the

month of Rabi-ul-uwal to attend Milad Majilises which, I am told, are

celebrated there throughout that month. Therefore from the religions

int of view no limit of pilgrim senson can be effected and this would

e an interference with our religious rights which would he greatly

resented throughout the country. -

"2, We must also oppose the introduction of section 208A after section 208 of the

Act. The introduction of compulsory veturn ‘passages for pilgrims

would entail considerable hardship on the poorer classes s wounld

act as & deterrent on many people. I am told that rich pilgrima gladly
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bring back one or two standard poorer pilgrims at Jeddah with them and
rivate charity is not lacking in that respect in order to warrant any,
intarference or concern on the part of the Government. We all know thab
Pan-Islamism is a bogey to all the European Powers especially to our
beuign Government which boasts of a large population of Moslem subjects
than any two Moslem Governments put together and we all know thas
there is an attempt on the part of alr the huropenn Powers to discour:
the exodus of pilgrims to the Hedjaz and congregation there. Our Holy
Prophet has laid much stress on f/aj which is one of the tencts of Islam
for giving an opportunity to all the Moslems of the distant countries to
congregate together at a pavticular place in order to exchange their views
on varwus subjects, This is an example of the great fraternity of Islam
which the Christian powers ave bent upon breaking up though they proclaim
to thie world that the lesson of universal brotherhood has been given to the
world by Islam. Any such attempt on the part of our Government should
be opposed touth and nail because the underlying motive is not to ameliorate
the conditions of the pilgrims but to drive an axe at the root of our
religion.”’

What I apprehended at the time when the Bill was introduced, was
that the result of the Bill if passed into law would be the swme as that
which occurrcd at Jaito. The Sikhs proceeded to the place for perform-
ing their religious rites. They were not allowed to proceed, und on the
giound of the proeservation of peace and order things happened
which prevented, their performing their religious ceremonies. The result
was turmoil, ending in agitation. The same may take place on a much
wider and grander scale, if the Muhammadans get the impression that
their Haj will be stopped, under the pretext of grounds of sanitation. It
was on such an assumption that I opposed the Bill ut the time of
its introduction, and from the letter I have just read, it is not improbable
that, if the Bill is passed into law, there may be complications in the near
future. Since the Honoursble Member in charge of the Bill has moved
that the Bill be circulated for cliciting opinion thercon, for which I am
thankful to him, there is no reason why uny onc should object.

Oaptain Ajab Khan (Punjab: Nominated Non-Official): Sir, T extenl
my hearty support to the Bill,, [ musf say at the outset that the Bil!
does not go far enough to protect pilgrims from the various extortions and
other troubles that befall them in Syrin and Hedjnz, | do not elniln to
Lbe u scholar of religious matters but I huve seen Hedjaz myself and was
there for six months. My experience is that the pilgrims from other parts
of the world do not undergo uny such trouble as the Indian pilgrims do.
All of themn come with return tickets and all of them are sent back and
none of them are left in the streets of Jeddsh. The mere provision of a
return ticket however will not remedy oll the troubles which the pilgrima
undergo at the present time. It is & very important question for the
Indian Mussalmans to consider that it is only the Indians who are seen
i the streets of Jeddah, left to the merey of charitable people. 1f T may
be allowed to ray ro, in Mecca itself therc are so many cndowments of
Indian Mussalmans. princes and other charitable people, that their total
value exceeds £ threc crores. But they arc not in the custody of anybody
and are not looked after and protected properly. They are heing utilised
merely by other people who do not deserve any help and arc not entitled
to their use and thus the object for which thev are rveally provided is
defeated. There are various other troubles to which the pilgrims are sub-
jected. Unless a thorough investization is made of this question, I do not
think this sympathetic piece of legislation will improve the condition of
the Indian pilgrims satisfactorily. At Jeddah itself there is a Britich Agent.
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who looks after all the British interests. Ho is under the Foreign Office
of Egypt and I am sorry to say that, though very sympathetic, he is not
very conversant with the ways of Indiuns and also with tho customs of
their country. Among other things, there must be a strong Indian repre-
sentative at Jeddah instead of the low puid small officials and he should
be responsible to look after the needs and troubles of Indian pilgrims and
try to put them right. I reserve my further remarks on this subject for-
s future occasion. At this time [ give my hearty support to the Bill.

Mr, President: The question is:

“That the Bill to amend the Indian M(rclmnt Sh!ppmi Act, 1923, for certain:
purposes, be circuluted for the purpose of eliciting opinion thereon.”

The motion was adopted.

AMENDMENT OF S8TANDING ORDERS.

Mr. President: [ have to move:

** That the Report of the Select Committer on the Standing Orders be taken mtu-
consideration.’

The motion was adopted.

Mr. President: The Report has been in the hands of Honourable Mem-
bers for some time. No changes of substence have been cffected in the
Standing Order as referred by the Assembly to the Select Committee and
1 propose to put the Standing Order in three sections.

Sub-order*(1) was added to the Standing Order.

Mr. President: The question is:

“ That sub-order (2) which vuns as tollows be added to the Standing Order :

¢ (2) If ot the time fixed for any meeting of tho Belect Committee, or if at tny
time during eny such meeting. the quorum of members fixed by
Assembly is not present, the chairman of the Committeo shall either suspemi
the meeting until A quornmn is present or adjourn the Committeo to some
future day "

Mr. K. Rama Aiyangar (Madura and Rumnad cum Tinnevelly:  Non-
Muhammadan Rural): Sir, the amendment that stands in my name is a
formal one. T thought it better that the words 1 have suggested may also
be included in sub-order (2). My amendment is as follows :

“{a) For the words ‘[f at the time’' the words 'If at a suvitable time' be
substituted ; and

{t) the words * of which due notice is given ' be inserted after the words * Belect
Committes """

These are the two amendments that I propose to the Standing Order. But
they do not affect the main question. Oftentimes we find that Committec -
mectinga are colled at about 10-80 a.M. even on holidays, which is very
inconvenient, and in some oases I have known that notice had not gone to

* (1) At the time of the appointment by the Assembly of the members of a
Rolect Committes the number of members whose presence shall be necessary to-
constitute & meoting of the Committee shall he fixed by the Assembly.’

L}
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‘some of the members. I do not mean to say that these would be disregarded
hervafter, but whutever it is, when a rule is framed it is better that safe-
_guards be also there. I therefore propose that these words be introduced.’

Mr. President: T'he question is:

‘ That in the proposed Btanding Order 40A (2):

(¢) for the words *‘1f at the time' the words ‘1f at a suitable time' be
substituted.”

The Honourable 8ir Malcolm Halley (Home Member): 1 readily admit
the ditficulty to which Mr. Rama Aiyangar refers. 1t certainly happens
that, owing to pressure of work in the House and to other causes, we
sometimes have to caell a meoting of o Sclect Committec at times which
Members find inconvenient. 1 think one of the great inconveniences
wh.ch has been experionced in the coursc of the present session
is due to the fact that the Legislative Department, which swmnmovs
Selec? Committees and fixes times for their meetings, has not
always been in posscssion of the fact that other Committees, which do
not fall within the scopc of work of the Legislative Department, haveo
been sitting at the same time. We are endeavouring to surmount this

- difficulty by asking other Departments to inform the Legislative Depart-
ment, which will attempt to co-ordinate the times of these various meetings.
Select Committees should not, of course, be oalled at tines which are un-
suitable to their members; equeally they should not be called in such
mannuer that due notice cannot be given to all members; and I agree that it
is inadvisable to put off a 8elect Committes meeting inerely because mwem-
bers have been unable to attend on nccount of the unsuitability of the
time. But if I may say so, the proposed amendment would not secure the
object which the Mover desires; on the contrary it would have other re-
sults which I think he has not forcseen. It would be best if I read the
words of the Standing Order with the undditional words inserted, as sug-
pested by the Honourable Mover:

““If at a suitable time fixed for any meeting of the Select Committoe, or if at any

time during any such meeting, the quorum of members fixed by tho Assembly 1s
not present, the chairman of the Committee shall either uus‘iv:nd the meeling until a
yuorum is present or adjourn the Commitee to some future day.”
The result of that would be that, if a meeting had been fixed for an un-
suitable time, or if due notice had naqt been given, then the chairman
vould not adjourn the mecting, even though o quorum were not presont.
"fhat is not the result which the Honourable Momber desires to obtain,
If T may suggest to him, the question of fixing n suitable time for meetings
of the Select Committec and of giving duc notice to members is not neces-
sarily connected with the question of appointing a quorum. We here
seek merely to provide for the provision of a quorum and the adjournment
of meetings if that quorum is not present. His object is to issue n warning
to thoste who assemble Select Committecs that they should fix a suitable
time and give due notice to the members. 1f that object is to be attained,
it must be attained by a different mothod, either by a change in another
rule or by admonition offered to the Departmont in charge. I do not think
that anything would be gained by inserting the words suggested by him in
the Standing Order as frumed by the Select Committee who sat on these
rules: on the contrary, as pointed out, it would result in placing the
-chainnan in an exceedingly .cmbarrassing position.
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Mr. K. Rama Aiyangar: Sir, may I point out that it is made & point herv
that the chairman shall report the fact to the Assembly, and it becomes an
mportant matter that members of the Select Committee, even if they had
1o notice, will be reported to the Assembly as having been absent.  Of
course -members of the Seleet Committee should be given the convenience
and notice required. 1 have no objection to instructions being issued that
& suitable time should be fixed and notice should be given to them. I do
not press the motion.

Mr. President: The chairman of the Select Committee will only take
actign under this order when it has happened twice. At the next meeting
following the attention of the chairmun can be drawn to the fact that the
previous time was unsuitable and in the interest of the measure of which -
ho is in charge he will naturally find a suitable time.

The motion* was, by leave of the Assembly, withdrawn.

The second motiont was also, by leave of the Assembly, withdrawn.
Sub-order (2); was added to Standing Order 40-A.

Sub-order (8)§ was added to Standing Order 40-A.

Amended Standing Order 40-A was added to the Standing Orders.

THE INDIAN FINANCE BILL.

The Honourable Sir Basil Blackett (Finance Member): I beg leave to-
introduce a Bill to fix the duty on salt manufactured in, or imported by
land into, certain parts of British Indin, to vary certain duties leviable
under the Indian Tariff Act, 1894, to fix maximum rates of postage under
the Indian Post Office Act, 1898, further to amend the Indian Paper Cur-
rency Act, 1923, and to fix rates of income-tax.

Pandit Motilal Nehru (Cities of the United Provinces: Non-Muham-
madan Urban): Sir, I take the earliest possible opportunity of opposing-
this motion to introduce the Bill in the way in which it has been introduced.
Bofore I go further I should like at once to disclaim any intention on my
own part or on the part of any Member of this House to offer any personal
insult or affront to His Iixcellency the Viceroy. I say so, Bir, because
it has heen broucht to my notice that on a former occasion, when the ir-
troduction of a Bill under somecwhat similar circumstances was opposed in
this House, it was interpreted to mean something in the nature of a dis-
courtesy to His Excellency. Nothing is farther from our minds than a

* That in the proposed Standing Order 40A (2) :
(a) for the words ‘If at the time’ the words ‘If at a suitable .time ' be
substituted.” '

+ That in the proposed Standing Order 40A (2): .

(b) the words ‘of which due notice is given' be inserted after the words
‘ Belect Committee '.”"

44 (2) Tf at the time fixed for any meeting of the Belect Committee, or if at any
time during any such meeting, the aquorum of memhers fixed by the Aaar‘ynbly in_not
present, the chairman of the Committes shall cither suspend "tha mecting until .
quorum is present or adjourn the Committee to some future day.

3) Where the Belect Committee has been adjonrned in porsuance of sub-order (%)
on ivsu} mcc]annive dates fixed for moetings of the Committee, the chairman shall report
the fact to tho Assembly.
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desire to show His Excellency or any Member of the Government any
personal discourtesy by opposing this motion. On the contrary, Bir,. the
view that we take of the :natter is that the procedure adopted on behalf ot
ibe Government is au affront to this House involving contempt for the vote
ol this House which was recorded yesterday. As I then pointed out, the
ziew rules which have been taken advantage of in re-introducing the Bill in
its present form were only published lust weok. They were partly discussed
vesterday on the floor of this House. The pistol, which was loaded yester-
day, is levelled at our heads to-day. Undex those very rules this Bill is now
brought forward with the recommendation of His Excellency. It is now
being introduced, and the next motion will be to consider it and to pass it
in terms of the recdmmendation. 1f I stand up to oppose it, I do so
because the rules permit me to tnke that course, and 1 submit that I am
within my rights in opposing the introduction of this Bill at the earliest
possible opportunity. Sir, apart from the fuct that the rules under which
this Bill is sought to be re-introduced are unconstitutional in their nature,
6 question which I will not go into on this occasian, we have the further
fact that this House, or at least the cleeted Members of this House, have
been taken by surprise. It is truo that by the courtesy of thé Honourable
the Home Member I was informed on the telephone last night at about
11 o’clock that the Bill was to be re-introduced this morning with the re-
-commendsation of His Excellency. But it is obvious, 8ir, that at that Jate
hour in the night T could not possibly inforin the Members who had
‘dispersed that same evening and some of whom had gone to their respedtive
Ttiomes. T was not on the same advantageous ground as the Honourable the
Home Momber was in regard to the supporters. of the Goverument. We
find to-day that the place of our esteomed Colleague, Mr. K. C. Rov, is
occupied by an equally estimnble gentloman, but it is not for us to fill up
any vacant places in the manner in which the Government can. We know
that Mr. K. C. Roy has gone on a deputstion as a member of o Committee.
[ am not aware if he has ceased to be o Member of this House.

The Honourable Sir Malcolm Hafley (Home Member): Certainly.

8ir Henry Moncrieft Smith (Becrctary, Legislative Dopartment): Sir,

as 1 tnok His BExcellency's orders in the matter, 1 can assure the Honour-

;;ﬂe Member that Mr. K. C. Roy has ceased to be a Member of this
ouse.

Papdit Madan Mohan Malaviya: Tlas he resigned?

Bir Henry Moncriefl Smith: FHe hus rexigned.

The ‘Honourable Sir Malcolm Hailey: Mr. K. C. Roy resigned before
the gentleman who now occupies his place was appointed.

Pandit Madan Mohan Malaviya: Has Mr. Rungachariar -also resigned ?

The Honourable Sir Mslcolm Hailey: 1 have not yot heard whethor
Mr Rangachariar hag resigned.

Pandit Madan Mohan Malaviya: Will the Honourable the Homo
Member inform the House when he received the information from Mr.
Roy that he had resigned.
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Mr. President: That is a matter of the interpretation of the rules and
«concerns the Governor General and not the Governor General in Council.

Pandit Motilal Nehru: As you are aware a question on the subject
was submitted to you, Sir, by my friend, Mr. Devaki Prasad Sinha,
from Bihar. That question was intended-to elicit the information which
has now been partly furnished by m{' friend, the Home Member, and my
friend, Sir Henry Monecrieff Smith. I am sorry, Sir, that at question time
perhaps it escaped your notice and my friend, Mr. Devaki Prasad Sinha,
was not called upon to put the question .- . . .

Mr. Presldent: The Member did submit a question and I sent a
mossage to him through the Secretary of the Assembly that, had that
question been submitted to me in the ordinary course, I should have had
Ao disallow it as & matter which did not concern the Governor General in
-Council under rule 7. That matter is solely in the charge of the Governor
‘Genersl. I had no choice in the matter.

Mr, Devaki Prasad 8inha (Chotn Nagpur Division: Non-Muhsmmadan):
"8ir, I am sorry to say, as you refer to my question, that tho Secretary
told me that a part of my question was disallowed and that I was only
allowed to put the part of my question which was in order. In spite o
that T was not allowed to put my question B

Mr. President: The Honourable Member has no grievance st all. 1In
the first place he gave me private notice of the question at ten minutes to
cleven, which is too short a period of notice for a question requiring my
consideration, and as 1 pointed out to the Pandit (Pandit Motilal Nehru),
if that question had been submitted in the ordinary course, I should
have had to disallow it under the rules.

Mr, Devaki Prasad Sinha: Mr. Ranga lyer also put in his ;]uestion
‘at the same time and he was ullowed.

Mr. President: Because Mr. Ranga Iyer's question was in order.

Mr. Devaki Prasad Sinha: I was told part of my question was in order,
but even then T was not allowed to put it.

Pandit Motilal Nehru: Sir, I leave that matter there. The fact remains
that here is u gentlemnan occupying the place of another gentleman who is
-now on the high seus. We are informed that he resigned before the
gentleman, we have the pleasure to find among ourselves to-day, wus
_appointed. All that information is certainly cnough to satisfy the require-
ments of the rules, but, as was sugoésted by some friend in the House,
we do not know whether the resignation of Mr. K. C. Itoy was submitted
in writing before he left, or whether it was received by wire from Bombay,
or by wireless from mid-ocean. However that may be, we have the
disadvantage now of having to deal with this measure at a time when we
could not be expected to be fully prepared for it. The usual course, as
the House is aware, was for this Bill, after it was thrown out by this
House, to be laid before the other House. (Mr. President here shook his
head in dissent.) That was under the old rules, Sir; that is how I undec:-
atand them. 1t would come back to this House only after passing through
the other. However that may be, Sir, I do not protend to be an.expert
in the procedure of the two Houses, and am only speaking from informa-
4ion. At any rate the faet remains that there has bheen some unnecessary
Thaste uncalled for in the circumstances, even in the case of a Finance
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Bill; but I do not put my opposition solely on that ground. My main
grounds for opposing the Bill ure the smne as were put before this House
tirst at great length by my friend, Pandit Madan Mohan Malaviya (Hear,
‘hear ') and then by myself. Of course’ those grounds do not appeal to-
my friend, the Honourable the Home Member, and he says ‘* Hear, hear .
but I did not hear one word from him yesterday to refute the argunents my
.friend, Pandit Madan Mohan Malaviys, had advanced.

The Honourable Sir Basil Blackett: Do not waste your time on that.

Pandit Motilal Nehru: Whatever is unanswerable, it is a waste of time
to snswer. Now, Sir, I have only to make an appeal to this House, and
particularly to those Honournble Members who either did not take part
in the voting yesterday, or who voted in favour of the motion of the
Honourable the Finance Member. I appeal to them to consider the
circumstances under which the present Bill is being re-introduced. ‘I
know there have been some modifications in it. T'hé Honourable the
‘Finance Member has by resson of those modifications been pleased to.
describe it as an cmasculated Bill, Of course any ulterations in a Bill
which are in favour of the subject and which the subject considers as an
improvement on the Bill are, in the eyes of the Finance Department,
an cmasculation of the Bill.

The Honourable Bir Basil Blackett: Thrce or four of the alterations.
18 Noow, arc increases of taxation.

Pandit Motilal Nehru: But they are all in favour of the subject.
The Honourable Sir Basil Blackett: No.

Pandit Motilal Nehru: My friecnd will permit me¢ to say that, in spito
of my general ignorance of finance, 1 know this much—that certain duties.
which were proposed to be levied had really the effect of protecting tho
interests of the people. However, I need not go further into the matter.
What I was submitting—and I was addressing myself specially to the
Members of the House who did not vote yesterday or who voted in favour
of the motion of the Honourable the Finunce Member was that the circum-
stances to-day are entirely different. The ro-introduction of this Bill does
not merely mean the carrying through of a finance measure. The cireum-
stances under which it is put forward and sought to bo carried through are-
circumstances which amount, as I have already said, to an affront to the
House. I do hope and trust that all Honourable Members will be jealous.
of the dignity and the honour of the House. I appeal to their own
sense of honour, I appeal to one and all of them, ut least on this ground
il on no other, to vote against this measure.

The motion was negatived.

The Assembly then adjourned till Eleven of the Clock, on We
the 19th March, 1924, 1¢ Clock, on Wednesday,



	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016



